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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
S5pas yi1/2000"

IN
0a Noll962/97 n
New Delhis this the /4’ " day of sep tembery200073
HONTBLE MR,S.R.ADIGE,VICE CHAIRMAN (A)
HON*BLE DR, VEDAVALLI;MEMEER (3)

1.omtiLeelavati

2y Jagdish Kumar _ |
/0 shri Ghanshyam (Railuay uele), Nihar Viher, Near
Nala, Juala Puri";’{
New Delhi E ces e ofipplican sy
(By Adwoecate: Shri DiNiishama)
Versus’
Lts General AJNJSinhay
Ehgineer=in chief, Amy
Headquarters,’@
Kashmir lHouse,

Rajaji Margy
DHE,

Post Office,
New Delhi=tl e'vae s COMtamner,

Respondents
(By Advocates Shri USR Krishna )
“ORDER

MreS.R Adige,UC(A):

Heard both sidesion C.P.No. 31/2000¢
2 In the light of respondents! letters dated
15:112,983 15.7,/99 and - 11,2,2000, it canmot be said that

contempt of the Tribunal's order dated 2i6./98 in

~OA No . 962/971is made ou i

3 If applicant is aggriesved by the aforesaid
letters of respondentsy they constitutes a seperste
cause of action and it is open to bthem to challenge the
same in accordance With lauy if so advisedy In this
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-2 &
connection the Hon'ble Suprems Dcurt;'_s ruling in J,Se
papihar Vs, CiDuggar & Orss J,Te 1996(9) sC &8 is

ralevanty

4 cp droppeds Notices discharged.
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aion ) - Afigs
( DR.ALVEDAVALLI. )., (s.RADIG

MEMBER (3) VICE CHAIRMAN(A).
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